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notice on the respondents.:Call for
records. Returnable by B3 weekse List
on 16+11.01 for orders.

Vice-Chaiima-n

Mr.A.Deb Roy, leaffrned Sr.C.G.S5.C’
requests for time for filing of written

] statement. Prayer accepted.

List on 19.12.2001 for further
ordere.



%  Ouhe 371 of O1 O\

e AR N
Notes of the Registry | Date | = ' Order of the Tribunal
19,12,01)

, List on 4—1-02 after Service
I Repor!: of the other respondentd.

-~ -
t

A ey da

o Senwica e port W |

SHU auoudid et o L{ﬂ\\__——;/’ﬂ_}/—
T : . ST A A ice-Chairman

] - lm ,
Srlio) 4.1.q2 Notices were sent to the respondants

© " by registeted pest on 12,10.2001, Service
fis accepted, The‘rcSpondents may file
luritten statement within 2-ueeks from teday'

Ne- toviten spatenawt
l/\Mq hoen %\‘w.

i%%%ﬁg\* ) ;. » | Ligt an 1.2.290? for order,

¢
1.0 .

N Wt Hew Sredt-emient

M MW\, ’I)a‘w\ . e eoNLL . e (/\_—’/\/
f%éﬁ_;» ' v .. Vice=Chairman

Y o mb _
1.2,02 No uritten statement so far beén

Filed. List again on 6.,3.2002 for order.

_ AU S Vice-ﬁhairman
o I T mb : I . . - :
6.3;02 ) ; hlst on S5.4. 2002 to enable the

Jﬂb'hfﬁﬁgw-akekﬁw%rm};th.i R Rgspondents to file written statement.
b—m% "\Sﬂ\_c/“’f . * 7: A ; \ :
I |

, I Vice=Chairman
@ : S
J o po mb i
| -..5.4.62: b No written statement so far filede.
) C T T Tuist the mnﬁ.&%i@mﬂiiﬁg of:
' 'tten statement and further orders
L ' 3 as a last chance.
e B ! i ‘ - _ L/f\“;’///w’
. . vice-Chairman
Im ! ;
4 é ;
j ) .
; : ' \ . ) N L
% L t




ll. A | | Q)

R

O.A, No. 371/2861

22,4,82 The matter wvas mentionad By Miss
U.Das, learnad counsael for the applicant
and the same was taken up for considera-
tion, Miss U.Das informed that the
Biractor of ICAR assured the applicant
that his grievances will be looked inte
departmentally i f he withdraws the
application, Therefore, the donot wants
to press tha application,

Considering the facts and circums-
tances of the case, the application is
dismissed on withdrawal, Needless to' .
say that it will aluays be open to the |
applicant to move this Tribunal, if
aggrieved,

Vice-Chairman
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' 22,4,92 The matter uas nentioned By Miss

U.Das, learned counsel .for the applicant

and the same was taken up for considere-

tion. Miss U.Das informed that .the

£\ Dhrector of ICAR assured the applicant

:;atl"}at his grievances will be looked into

,":’/de'partmantally iFP he mthdraus the
applicatian. Therefore, the donot wants

S
"‘? to press the application,

Considering the facts and circums-
tances.of the case, the applt‘cation is
dismissed on withdrawal, Needless to
say that it will always be open to the
8pplicant to move this. Tribunal, if
.aggrieved.
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BEFORE THE CENTRAL ADMINISTREATIVE TRIBUNAL
I ‘ GUWAHGTI BENCH @ GUWAHATI

ii 0. ANz 3 zzo0t
RETWEEN

Shri Erishna Autar Fathalk,

Frincipal Scientist (Entomologyd,
g ICAR, Feaparch Comples, N.E.H.
it Fegion, Umy i Foad, RBarapani,
y Maghalaya. :

| oo Applicant,
| e (,\NI) -

1l Union  of India, represented by the
; Secretary, Indian Coaancil o f
' Agriculture Fesearch CICARD
" Erishi Bhawan, New Delhi.

fd. The Director General, ICAR, Krishi
| Rhawan, New Delhi.

3. The Director, ICAR, Fesearch Complewx
foor NoEWH. Eegion, Umrol REoad, Umium,
Meghalayva.

or s Eespondents

DETAILS OF THE AFFLICATION.

#. FARTICULARS OF ORDEERE AGAINST WHICH THIS APPLICATION

. This application is not divected against any particular
Frﬂ@r but has been directed against the action of  the
i '

Fespondents in not fixing the salary of the fpplicant taking
f

L . . : .
into  consideration  the promotions offered  to him and
%ubﬁequent upgradation/revision  took place in  the salary

structures. The Applicant was due for crossing his ER while
|

|
he was serving as Scientist in the scale of Rs. 2,200~
1

i .
ﬁ,mmmfm. As on 1.7.89 the Applicant was drawing the Hasioc

|
pay @ 28080 p.m. and pursuant to order dated 30.10.35 he was

A i o et g y -\
%llaw&d to cross the ER and his RBasic Fay was fixed at Es
i
e . .

Z900/-. However, the Respondents continued to pay him Fs

syl

e
deond ™

AANT

y2\A N2
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PHTL of Frincipal bii&ﬁtiﬁt

R@%pmndentg
:h% Fespondents given the promotion ¢

ac%entiﬁt CEntomology) with effect

:bjWﬁ the Applicant has preferred numbers

praging for refixation uf

payiscale with effect from 1.7.89

ER ﬁaﬁ due in the pay

WERAYT S .

|
%8@@; A8 his Basic Pay. Thereafter the Applicant  got  his

romation to the grade of scientist (Senior Boalem) in the

ay scale of RFs. 3,000-5,000/- with eof fect

from 1.7.90 but

Ehe Respondents once again deprived him his dus malary and
q :
continued  to pay him Rs

H "B. 2,800/~ as basic pay. Thereafter,
%prﬁuant tooan order dated 15.5.99, the applicant got his

promotion to the post of Scientist (Selection Sraded Wwee, fy,

1&?.35 in  the pay scale of rs 3, 700/ =

o 5,700/=  but  the
4

k%apwndemts continued  to pay him  Fs  23400/as basic pay

wilthot

making any fixation. The Applicant ventilating his

3.13

ievances preferred numbers of represantations but none  of

-

%

been replisd to by the Fespondents. The Respondents

W

|

r‘a

taking into consideration his outstanding service

!
g
i
Y .
“51(=m has
.h CAYeEsy

moted him to the post of Frincipal Scientist CEntomalogy)

Ig to that effect have issued an order dated 12.2.20081. The

(Entomology) unger T

CArries a pay scale of Rs. 16,4080/-.  Although

to the post of Principal

from 13.2.2001 but the

:ﬁl@ has  been made applicable to him with effect from

aﬂth EQ@I for the reasons bhest

Enown to them. As  stated

of representations

his pay scale but same vielded no

;’;1

EUlE in affirmative. Hence this application praying for an

appfapriata divection

on to the Res pnnd@ntm for fivation of his
K
: i.e, the date of which his

scale of Rs. 2,200-4,000/- taking into

-nﬁiﬂ@vatiwn the actual date of his subsequent
Et

gﬁgdatimnﬁreviﬁion of pay scales with a further directicon

Pay the arvears thereof with interest @ 18% on  the
! i
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2. LIMITATION

; That the Application is declares that the instant

Coapplication  has  besn filed within the limitation period
li

prescribed  under Ssotion 21 of the Central Administration

Tribunal Act, 1985, The Applicant further begs to state that
in

the instant application his prayers are mainly fixation

af his salary, arrsars and interest on delayed payment. The

cause  of  action for those grievances are continuous  in

nature  and therefore he prays before this Hon'ble Tribunal

to treat the 0A to be filad‘im time .

Ir

c 3. JURISDICTION OF THE TEIRUNAL

The. Applicant further declares that the subject matter

Laf the case is within the jurisdiction of the Administrative

CTribunal.

‘4. FACTS OF THE LCASE
4.1 That the Applicant is a citizen of India and as surch he

ris  entitled to all the rights and privileges as guarantesd
i . .

‘under the Constitution of India and laws framed thereunder.
g
i i

54.2 That the Applicant is presently holding  the post  of
Frincipal Scientist (Entomology) in the office of the

Fespondent No.o 3. He is agarieved by the action of  the
Fespondents  in  not fiving his pay

properly. The cause of

Rotion  arose while he was holding the post of  Scientist
CEntomalogy)  under the Fespondents
| |

in the pay scale of FRs.
ﬁﬁmm~75m3ﬁmmmﬁﬁm1@@m4@@@. On 1.7.89

he was drawing the basic

I+

ﬁay of Rs. 2800/- and was due for crossing the EE.  Due  to

delayed constitution of DPD he

was rnod al lowed to oross bhe
|}

EE which was due to him. However, the Fespondents issued an
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. to cross the ER with effect from 1.7.90.

| A copy of  the aforesaid order dated 20.10.93

i anneded as Annexyre-1,

I 4.3

That the Applicant although was entitled $o basic pay of

o Fs. 2900/- but the Respondents did not allow him  the said
|

. basin pay of FEs. 2900/- pursuwant to the order dated 30.9.93.
i

+ In the meantime the Respondents issued
! !

vet another order
|

P hearing  Noo BECOGY1/92 dated 23.7.94 by which the Applicant
P was  promoted  to the higher grade i.e. Scientist (Senior
i

C8raled  in the pay scale of Fs. 2000-5000/-. The aforesaid

fpromotion of the Applicant was made effective

from 1.7.90.
! :

CBut unfortunately the Applicant was not allowed to draw t e
|

ipay  scale of FEs. 3000-%000/-. Even after his aforesaid
|

Lpromotion,  the Applicant was paid Rs. Z800/~ as  his basinc
|

ﬁpay.
!

1

A copy of the said order dated 28.7.94

is annexed as

Annexure-g.

-
i
i

‘H.@ That even after his promotion to Scientist (Senior

Brale) the Fespondents have refused him to pay actual salary
|

?n the grade of Scientist (Sr. Scale) in the pay scale of

Fe. 20005000/, It

is pertinent to menticon here  that at

1

L.

that relevant point of time he was allowed teo  draw the
|

?asic pay which is below his entitlement.

I

H
|

%,5 That the FEespondents continuously depriving the

J : . o .
Qpplltant to his legitimate scale of pay without any reason.

|
- . . .
Evern after his promotion he has not been allowed to draw his
i'v

actual  entitled pay scale causing  financial  lose. The

is

arder dated 30.10.93 by which the Applicant has been allowed
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Fespondents  tThereafter issued an order dated 135.5.99 by
which the Applicant was promobed to the post of SBocientist
(SBelection Grade) in the pay scale of Fs., 3700-5708/-. In
the said order dated 15.5.9% the FRespondents have given
affect the said promotion with effect from 1.7.95,  However,
the story of deprivation continued and even after his  such
promoetion he was  allowed too draw  the pay scale of  Fs.
34D/~ even after his promotion to the grade of Scientist
(Belection gradel. Again the Fespondents committed the
mistake of not allowing him to draw  the prescribed pay

soale.

51}
i

A copy of the said order dated 15.9.99 is annexed

ANMERUFrE-—3 .

4.6 That the Applicant states that even after issuance of
Annexure—-3 order dated 15.5.99 the FRespondents did  not
revised the pay scale of the Applicant and continued to pay
him  the basic pay of FEs. 3400/~ which is  below his
entitlement. The basic pay of Rs. 3480/~ continued upto  the
date on which he got his subsequent promotion to the post of
Frincipal Scientist (Entomology) in the pay scale of Fs,
16,40@0-22,408/~. The Respondents issusd an  order  dated
13.2.:2001 by which he was promoted to the present post of
Frincipal Scientist (Entomology) and on 17.2.2001 he assumed

charge of the said post.

-

A copy  of the order dated 123.2.2001 is annexed as

Anneyxure—d,

4.7 That the Applicant begs to state that the FRespondents

have not yet spared him from deprivation. fs  stated above
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pursuant to Annexure—4 order dated 13.2.2001 he was promoted
to the post of Frincipal Scientist (Entomology) in the  pay
geale of RBs. 16400-22406@ and with effect from 17.2.2001, the
Applicant  assumed the charge of the said post. However,
this time also the Respondents have allowed him the said pay
scale of RFs. 16400-22400/~ with effect from March 2001 only.
The salary for the period with.effect from 17.2.2001  to

28.2.2001 is yet to be paid to the Applicant.

4.8 That as stated above the Respondents have not yet done
the fixation of the salary of the Applicant with effect from
1.7.8%. The Respondents ought to have allowed him  the
benefit of crossing ER in his earlier pay scale of Rs. 2200~
4A@B/~ fixing his salary @ 2900/~ (or any other higher scale
A% pery law) with effect from 1.7.89 and to recalculate  the
entire salaries thereafter placing him in the actual pay
srales after his promotions caiculating dus  increments.
However, not to speak of increments, the Respondents have
reduced his salary sven below the minimum basic pay which is
nxt  permissible in the eye of law and viclative of Article

21 of the Constitution of India.

4.9 That the Applicant begs to state that after commencement
af Gth Central Pay Commission recommendation the pay ﬁﬁalﬁﬁ
of  the Applicant has been revised. The said revision  took
place with effect from 1.1.96. Pursuant to such  revision
except the Applicant others have been paid their due arvear
with proper fixation of their salary but, such fixation has
not  been  done in respect of the present Applicant's pay.
Although all the formalities were over much earlier, but the
Fespondent  No.o 20 has not yet cleared the same for  the

rieasons best khown o Rim.
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4.1, That even after aforesaid deprivations, the
Respondents have not yet released his due increments.
After commencement of Sth Central Pay - Commission
recommendation, the Applicant is entitled to get some
advance increments. The employees who obtained Ph.D.
degree are entitled to get the aforesaid increments
with effect from 17.8.98 but the Respondents have not
yet extended the said increments to the present
fpplicant. The respondents to that effect issued 2
circular dated 28.3.20¢1 clarifying the aforesaid

position. The applicant highlighting bhis grievances

made & representation to the concerned authority .

praying for release of his two advance increment as
incentives but till date nothing has beeen done so far

irn this matter.

Copies of the 0O.M and the circulars
dated 28.3.2001 and ‘ the
representation dated 17.5.2¢1 are
annexed heréwith and marked as

Annexure— 8, & & 7, respectively.

4.11. That the applicant is bentitled to received
advance incremment as he obtain Ph.D Degree under £he
relevant service rule. As per the existing guidelines
he Qas getting a fellowship of Ré.iaﬁﬁf—far first 2
years 2168/~ for 3rd year. In fact, he was entitled to

Re.,1¢@a7~ per month as advance increment instead of



188¢3/~. The respondents now have started deducting the
said amount. The respondents ought to have deducted
Rs.86@3/~ per month but a sum of Rs.18¢#/- is being

deducted from the applicant illegally.

4,12, That the Applicant being aggrieved by the
aforesaid action on the part of the Respondents made
several representations to the concerned authority but
till date nothing has been communicated to him. Inspite
of assurances nothing has been meted out to  the

present Applicant.

Copies of the representations are

annexed as Annexure-8 colly.

4.13. That the Applicant begs to state that he has got
an unblemish service career without any adverse
throughout his service career but the Respondents as a
measure of punishment have withheld his due salary and
increments. It is pertinent to mention here that
immediately after the promotion as mentionad above,
Applicant was entitled to certain advance increments
including the increments to be paid to the PH.D.
holder, but till date nothing has been paid to him. As
a reward at his sincere and devoted duty, the
Respondents have reduced his salary to certain level
which is not in conformjty with the minimum basic pay.
The aforesaid deprivation of the Applicant continued
since 1989 and till date he is suffering from the said

deprivation without any justice. Hence the Applicant



has come before the Hon'ble Tribunal seel

. of his grievances with a further prayer
|

] ﬁ interest @ 18%

ing redressel

to pay an
on such delayed payment,

9. GROUNDS WITH LEGAL PRSBPROVISIONSG
W

o 9.1 For that the action/inaction
:
{ ;

| | Respondents

on  the part of the
is illegal,
i i

arbitrary and same is violative of
. Article 14, 16 and 21 af the Constitution of India and

laws
| framed thereunder.

. 9.2 For that the Respondénts even after passing
\ -

the order
| | dated 38.10.93 did

not release the actual pay to the

| ﬁ Applicant. The Respondents thereafter also at the time of
o

. | his promotions, did not allow him to draw even the minimum
- :

-

ﬁ | basic of the Pay scale and the aforesaid action of the
>

! ;;Respondents is illegal and arbitrary and liable to be set
L
| Haside Quashed.
\ Lo
i Iy
-
| 5.3 For that the Respondents have acted illegally is not
o

W ﬁfixing the pay

and due increments of the

| conformity with the Rules, He
|
| ‘?ade several representation to the concerned authority but
W ‘

‘M %ame yielded no result in positive,
i

Applicant in

for which he suffered a lot.

i i

b

b

Lo

{.ﬁ.4 For that the Applicant being a PH.D. degree holder as

.

W uch  he is entitled to certain increments in addition to
i

| mﬁs narmal increments.

\

But inspite of several requests, the
| R%spondents have not
|
|

yet released the due salary as well
1
Lo
b3
LR
|

 Bthal.

8s

I

|
ﬁ
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increments to the Applicant. No reason as  such  has  been
assigned by the Fespondents regarding such inaction and  as
such  the action on the part of the Respondents are  not

sustainable in the eye of law and liable to be set aside and

fuashed.

5.5 For  that  the Fespondents could not have paid  the
épplicant a basic salary (on promotion) below  the ainimum
ﬁaﬁic pay which is not permissible at all, and on this score
élona, the entire action aon the part of the Fespondents are

Tiable to be set aside and quashed.

5.7 For that in any view of the matter the action/inaction
on  the part of the Bespondents are not sustainable in the

eve of law and liable to be set aside and quashed.

The Applicant oraves leave of  this Hon'ble
Tribunal to  advance more grounds both legal as  well as

Hfactual at the time of hearing of this case.

&. DETAILS OF THE REMEDIES EXHAUSTED.

That the Applicant declares that they have exhausted
iall the possible departmental remediss towards the redresseal
be the grievances in regard to which the present application
has  been made and presently  they have got  no other

alternative than approached this Hon'ble Tribunal.

7. MATTER FENDING WITH ANY OTHER COURTS
g That the abﬁlicanﬁa declares that the matter regarding
this application is not pending in any other Court of  Law

oy any  other authority or any obther branch of the Hon'ble

1;Tr"ibunal.

. EELIEF SOUGHT:
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4 Under the facts and civoumstances stand above the
Applicant prays that the instant application be admitted,

qetmwdﬁ b call for and upon hearing the parties on the
i
i

cause or causes that may be shown and on pesrusal of  records
1
I

&E pleased to grant the following reliefs.

|

8.1 To direct the FEespondents to fix  the pay of  the
épplicant with effect from 1.7.8% as per law, with a further

direction to pay al the arrears immediately.

8.2 To direct the Fespondents to pay an interest @ 184 p.m.

an o such delayed settlement of arrear dues.

i
b
|

B.2 To dirvect the Respondents to calcoulate all  the due
increments  including  the PH.D. increments abt the  time of

%ixing the salary of the Applicant with effect from 1.7.8%9.

i
8.4 Cost of the application.
$.§ Any other relief/reliefs to which the present Applicant

are entitled to under the facts and circumstances of  the

case  and as may he deemed fit and proper by the Hon'ble

Wribumal.

%.INTEHIM ORDER FRAYED ?UR:

Under the facts and circumstances of the case, the
%pplicant thoes notb prag any interim order buk prays  before
:%h@ Hon'ble Tribunal for an early disposal of the Of.

A@.  THE AFFLICATION IS FILED THEOUGH ADVOCATE:

11. FARTICULARS OF THE FOSTAL ORDER

(0 LLP.0. Ne.: Tl B
gcim Dates L\\gl;(mi 435 2¢

Wiiid payable at Guwahati

Az. LIST OF ENCLOSURES
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| VERIFICATION

ﬁ I, Shri Krishna Autor Pathak, aged about 51

years, son of Shri Ganga Ram Pathak, at present working as

Principal Scientist (Entomology) in ICAR, Umium Road,

Umroi, Meghalaya, do here by solemnly affirm and state that

the statement made in this application from paragraph

ﬁﬂ&kﬂnwg}iﬁ/QE3/5'W'-lif are true to my knowledge and those

made in paragraphs { %243 48 ® 4R 410=-412 are matters

fecords of records informations derived therefrom which I

Lpelieve to be true and the rest are my humble submission
!

pefnre this Hon'ble Tribunal.

1
%l
¥
1

and 1 sign this verification on 1{ th day of

20431 .

I Signature.

w Krighma Aulow Patne



: .ﬂ(;j:d.u el n

NO. o
. ]

{or NoEa”a l-{l,‘f’:l.\ BAIN

..” = ' q .

kR

TNOLAN (UUNCLL OF AG:U.CULTURAL ){réb_umx..\ 1

{CAR RESEARCH oMpLEX FOR N, E. ., REGLON ANN'EXURE___. 1
. \A

DARAPANL 1 M EGNALAYA

fur @) 5 / bR
o Datod the 30 th Oot.,'93
\/

0C RHER

—

i/ Tachni onl/Aaninl s Wﬂﬂ‘vg/

© Comp ox

WAkl
Sthall of tho 1CAR Ras,

Unrvol fand, Meghnlaya axo
ralplhg tholx pny 08 sh‘Own‘

The Jeblowii
Auxi. lLnrys cnd capporhing
e andy

allowad o orxoes Nl eloloy Dagx

neh g el stlor

* bolow 1o
rny duan

PRV [P IO SR L
bnio duo

Senlo of pay

ety o o (S s

Sl. Nuwze of clig uball
Noj & Pestauntian for cruss~ nox&
) ing B b abu30
’ ™
1 *’i’_’/,,_[‘_.._f—/—i’*
© e e -— —’-*—-MM — ‘-

. Sh, Slkandin Singl 15,975 ~ 1540/~ 1.5493 nse 1180/
Ploldvon i % = 1) N5, 1150/ As on \
LOAR, Dorap nind 1.5.9 2, :

247 gh, §. ¢, Joivad Rs.075 - 1BhO/- 1.5.93 ns. 1180/
Floldnan (M= 1) 5. 1150/~ A8 on
LOAR, Tieoeonnd 1.5.9 2

e sh LM, BRGNS Hse THO = 9’!()/- 1 11.92 A 8ol ,/"-:
8,95, Gz, L us_.&q‘,@//__ As on
TOAIL, nveannd 1.11.9 1.

b, B M L T 5,800 - 11950/- 1 10,972 Reo 107C
iy, 8, Gr o e 10 1(),’/« Aag on
LOAR, Laru oul e 10,9 1

9 Shi, S en Ko Dae 1. 975 ~ 15“0/—- 1,5.93 fs. 11807

M oicmen (- 1) Rs. 1150/~ Aa on
- ' Terr, Hnrasil. 1.5.92
6. * _ Su. .y Jruyntlne 1. 1610 = 2900/~ 1.7.93 M. DT
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Joiut DLyecotor, LCAR Res, Gomplox for HEH Raglon, AP. Centre/ |

Maudpur/Mi zoram/N apaland/ Stickim/Tripura/KV. K, Tura

Tudividuals concernad (Ly Nam o8)

Sup arlntondont (Acwn,) 1CLR Res, Complox, Barapani

porsounl (Llo/Sczvice Book jieraou concernod

0rdco Copy,

. AIMI_{}
\/ '

Pho Fimmnco & Accounts O {hcer, LCAR Res, Complox, Barnpnni,

ALY ol
/1/)‘ :
TRAILVE OFFLCER

~ N ‘,\’\")
A\

Barapanl,
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ICAR KESEMCH COMPIEX FOIt N.E.ll. REGION
"UMiO1 ROAD, BAXAPAN T, MEGHA LA YA

No.RC(G)1/93 : Dated Barapani, the 23rd July, 'S4

ORDER

. In'pursugnce of the Council's letter E.No.6-31/92-AU
dabed 236,90, the following So lentists (Re.2200-4000/-) are
placed in the %rade of Scientist (Sr.-Scale) in the pay scale
-0f Rs, 3000-5000/~ w.e.f, the dates indicated against their
names as recommended by the D.P.C. :-

4¢ Dr. V, Mahajen (P.B.) weesfe 23.7.91
2. Dr. U. K. Hazar ika (Agro.) h 1.7.89
3, Dr. J. J. Gupta (A.N,) oo 14.8,90 -—
4y Dr. D. K. Pandey (P.B.)" o 3103491
5. Dr, P. K. Nayak (Fishery) " 24,8499
6. Dr. Bijerdra Singh (Hort.) " 29.3.91
7. Dr. Bhargt Bhushan (AGB) - . " A46.91
8, Dr. A. K. Pardey (lort,) o 20,10.91 !
9. Dr. Atar Sihgh (Agyo.) o 28,12,92
10, shri G. S. Koribngsappa (Hort.) "  29.8.91
11. Shri B. P. Hazar ika (P.Path.) " 147.89 x
12, Shri T. K. gengupta (P.Path,) " 4.7.92 i_
« 43, ShriN. Vv, Rao (Agril, Eco.) " 19.6.90: ;
-\ Sari K. A Pathak {Ento.) o 1.7.90 |
' S

This iBSueB ijth ';the OppI'Oan of the Im
. _ ] T /‘

Copy to :=- ' : | A 104 ) 1
1. Persgns concernfd. _ ' A :
2. Dy. Pdrector (P) IL IC/i,, Krishi Bhaven, New Delni 3
3, Sr..Analyst, ICAR, ishi Bhaven, New Delhi, . i
Ly Director congerned, [ I'n ujt /e (endre:
5, Finance & Accounts Qfficer, ICAY, Barapani.
6. Asstt. Admh, Officar (Estt.), ICMY, Barapmni.
. 7. Personal files of Scientis ts concerned.
8, S/B of the Scientist conceyrncd.
9 Shri C. K. Sharma, S4 igntityt (SG), Hort., ICM, Tripura Centre,
Lembucherrn, West Tripura. A copy of the Council's leftgr '
) F.No,6-31/92-1U dt, 23.6,9% alongwith the copy F.No.10(5 /92~
Per IVdt, 23,3.94 1s gncldised £or information.
AMS‘E@&O. Dr. Ram Chardrg, Scientist ?Hort.), ICAR, Barapani. A qopy of
W>,. the Council's letter. FiNo.d +31/92-AU dt. 23.6.94 1s enclosed

and.he 1s requestcd to subr Jit his agsessment paper 1o

idvocate, Mministration at the eorli lest. .
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. INDIAW COUNCIL OF AGRICULTURAL REBEARCH
y ICAR Research Complex for N.E HRegion,
i Umrod Road, Umiam — 793 103, Meghalaya,
/ |
Ho.RC(G)1 /93 - Dated Umiam, the Hay, 1999,

ORDER

The following sclentists in the :cale of of pay of
#5.3000~5000 are promoted to the next higher grade of Scientist
(Selection Grade) in the scale of RS.3700-5700 {(Pre-revised)
with ejffect from the dates indicated against their names
vide Council's letter F.N0.6-31/97-AlU dated 4.5.99 P—.

77 Dr. K.4.Pathak, : -
Scientist (S8), (Ento.). - 01.7.95
2. Shni B.P.Hazarika, 01 .7.97

Scientist (SS}(Plant Path.)

This issues with the approval of the Director.

O \”
)

( G. Sinha
Asstt. Administretive Officer
4 S
(4dmn ) /!\«\—,’i g\"v’\'
IR
Copy to:- .
1. The Deputy Director (P), Indian Council of 4gricul—

tural Research, Krishi Bhavan, New Delhi-110 001
with reference to the letter F.No.G=31/97-4U dated

4.5.99,

2. Pefsons concerned.

3. . The Joint Director, wanipur Centre, ICAR Research
Complex for H.E.H. negion, F,0. Imphal (Lamphelpat),
manipur.

. The Fiuance & Accounts Officer, ICin Research Complex
Jor iW.L.H. tegion, Umiam~-793 103.

5. The 4sstt. Aduinistrative 0fF icer (Esstt.), ICAR
Research Complex for N.,L.H. Kegion, Uniam-793103,

6. Personal Files of the Jcientists,

7+ The vervice Books of the Scientista.

8. The Dealing dsstt.(Rectt.), ICLR Research Complex

Jor W.g.id. tegion, Umniam-793103.

pﬁ&‘ﬁﬁéa‘
AC%SG),
z

dvocatse ’
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RE@%TERED

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KRIAHI BHAVAN NEW DELHI

’i-
F.No0.30-1/99-Per.IIl Dated the/3 Feb., 2001

To

»The Director,
ICAR Research Complex for NEH Region,
Barapani. -

Sub:- Appointment of Dr. K.A. Pathak, Senior Scientist, ICAR
Research Complex for NEH Region, Barapani to the post of
Principal Scientist(Entomology), ICAR Research Complex for
NEH Region, Barapani in the pay scale of Rs. 16400-450-20900- "
500-22400. '

Sir,

On the recommendation of the Agricultural Scientists’ Recruitment
Board. the President, Indian Council of Agricultural Research Society has
been pleased to approve the appointment of Dr. K.A. Pathak, Senior
Scientist, ICAR Research Complex for NEH Region, Barapani to the
post of Principal Scientist(Entomolegy), ICAR Research Complex for
NEH Region, Barapani. Accordingly, [ am to forward herewith an offer
of appointment in his favour in duplicate, the original of which may be
delivered to him and the other copy be retained by you. If he accepts the
offer of appointment, he may kindly be advised to take up his assignment
as early as possible. preferably within one month of the date of issue of

. this letter.

2. It is presumed that Dr. K.A. Pathak has aiready been examined

~ by a duly constituted Medical Board and declared fit for service while in

employment under the Council and his character and antecedents have
been varified and found satisfactory. [t is also presumed that Dr. ICA.
Pathak taken oath of allegiance faithfulness to the-constitution of India.

‘ ‘?E%«M“wc*w’

>

»
e
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g = - ———
e g e i .

These presumptions may kindly be confirmed while conveying o
this office the acceptance of the offer of his appointment. -

Receipt of this letter may please be acknowledged.

Yours faithfully,

\\ﬁ

( Sodhi Singn )
Under Secretary(P)
- . M

Copy to:-
1. Secretary, A.S.R.B., Krishi Anusandhan Bhavan, Pusa, New N

Delhi alongwith a copy of offer to with reference to their
tetter No.Scr/Secy/ASRB/01/M/13 dated Nil.

2. Dr. K.A. Pathak, Senior Scientist, [CAR Research Complex for
NEH Region, Barapani.

3. Personal file.

4. Guard file.

]
W\
( Sodhi Singh )
Under Secretary(P)

mew;g,ﬁc-»%t/d)ﬂ Bé/ﬁ/g/ 3.0/
pn Ao- - |
“I1 i;,/ . p. patlok, froncipd Seertod (2nT1) L

HEH Hovtar, fw’/h?/«wﬁ T mv%w
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. ndian Councnl of Agncultural Research

N : . Krishl Anusandhan Bhavan
) Pusa: New!Delhl-12
FEL!. OWSHIP FOR POST—GRADUATE STUDY AND RESEARCH

1990-91 PROGRAMME -

.Wsuowmmammmmum&memmwmbm
&g&hﬂnﬁdﬂdmmwmdmmwgom programme. The lellowships are senable
i Agricutural Universites/.C.AR. Institutes or othes. institutons of Agricutural education where the PhO.
programme includes formal course work and ressarch.
Value
The walus of the followship wik be Rs. 1800/- per month for the first two yoars and Fs. 2100/- p.m. for the thind
wmmwmmmmmhmmmaowmmmwmn
mhchlmmofklow pumnhuiynaddiﬁonbmmwm/nm '
&g amgmdmmpwmuumdmmmmv
Bodk® ol ™ s :~,s Ak
Eugb&tycomﬂiom & - pi AR
1. WWMpﬂNMthmdln&mquhwmdhﬁ.
2ma&amumldnotbememwycdsdaqe(SwasmmedSC/SdeadMnmho
fiest cay of July, 1889.
3ManmmddhavepusodmMunrsdegrnemmlnumwmm
'wmehwmammmm@A(wmenWMNw-«_
ny GPA In casaof SC/ST vandidades). DS S “L\W*’qu’q o
4. In order %0 avad the fellowship, Bwhbaedw)&dawswmhmbmndmmnmo.‘prw_
the conceined subject:in an Institution which is otfeding Ph.D. ptogmnmuﬁmwakmd "t;.
: hm;&mmmwmmuhmtmmumm
dogres. ' . ¥
shmdmmuhmumhmmhpn&m’ﬁfw i
,/meMMWhMMmWMNWhMMmW,P, Lo
shmdwddmswhohmphod!’ho cwuanuwuses aboudbougbkbap@pom

-M&MH oable gtk
s ey

S0 ) PRI 3
5 [ GEPYS '(L‘,,

ywhmo(SQSTcm&dm) .
Mode of Selection: .. .. | S
'“ﬂw’ubcémd&nwadidmhmebkwshpﬂbewedmhmd
'-“mmmumbus@mhmm :
‘- Resarvation: ' - » - .
. TWdehbmmse:wumthme hqnu.f

' »1 i
sv n I WP
on the, e ol

ROF T RUMELES

L—.«w-
candidatiss with minimum qualifications prescribed are not avaiable the Tesarved followshin wil be.
treated 21 unreserved.

mnwauwmmmuwummmmmmwgm

quekficaticons, please see below: The eppications in the prescribed proforma {copied from the EMPLOYMENT
' NEWS) compiete .In all reapects gduly supporied by attestsd copies. of the mark kst of vadous qualiicaBions
| together with crossed lndian Postal Order of Ra. §- in the name of Secrstary, indian Coundl of Agriculturel
Reserach, New Delhl, peyable at GPO, Mwnwm.mrm;qwm,
i amusmmmmwwmmmmm)zwymm
Septembar, 1901, hmdMMbS&STWMMWMMM'

payment of spplication fee menioned sbove. G P i
-mwwmww\p muwmnmmm
ma&mmummmmmmmmmumm
compiede in all respects,
Mmmwwmmmumnmmwdwm
depariments. They may send an advance copy, completa in af respects, alongwith e prescribed sppicaton
Afoowamhodgndcpplcdmmtbumvodwmunlsd:ysdhhﬂdmdmwudm
indicated above.
mmwwmmmmmwmwwmm
rejocted. Thd'spiphcation fee received wil not. be refunded.
Y~ Last date’ for this spplication 10 reach the Section Offices, Mlm&mm\%m
: Mmetmmmwnzunum, ; S

T e
£ S S umpicouuca.ormmcmwm "RESEARCH, .
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- A INDIAN COUNCIL Or ARICULTURAL RESEARCH
o, KRISHI ANUSANDHAN BHAVAN -
PUSA,NEW DELHI - 110 012
To

The Directors,
All Research Institutes of ICAR

- Sub: Award of Council'ts FellOWShips to the research workers

A Kin #@gﬁé#N;gw§;Res§§rch'Institutes of the Council
e 1988289 progratms.r - ‘

l.l.l.'l.l....'-"

Sir,

I am directed tg say that the Indian Council of Agricultyral
RES§arch has decided to award 10 Senior Fellowships for Post-
sraduate Education leading to a Doctorate degree in various

iaf;hes of Agril, and allieq sclences to the "Scientigtsh vorking
a i .

-2 Programme, The value of the fellowships will be Rs.1800/-
g;g%;;ggnilggt Ewofxsargoand Rs.2§00/-p.m. for third year with g
- ~i68NT grant of Ry, *8v _llOWever those employees who are
s s ecelmtof fu) salary/study allowances, will oo e{igible to
Q?Q?%XE.Onlxwgnjamount Of Rs,1000/-p,m, and = contingent grant
o Rs.5000/57%, in addition to such a1j
it Tellowship are tenable i, wricultural universities/ICAR
institutes or other institutions of agril. education where Ph,D,
€gce programme includes formal Course work and research,

Terms ang conditions of the 7Awarg

1e The fGITOWShip Will be available only to lhdian Nationals,

i

2, Tée candidates shoyulg have passed the Masters Degree

#scipline (asg eligibili ty
) Oosed list in each
o0t With atleas y50% marne o its equivelent 0.G,.P.4

<

3+ The selected cendidate would be eligible for the award of
q ° fe%lOWSh?¥'0n1Y 1T they take admission for Ph,D,
C8ee in an ‘nstdtution university (i) other than the
7ae, from Whic! they obt ined their Masters degree and

gﬁi) other thin the parent institute/institution where
€y are employed,

. ghe candidates who have already joined the Ph.D., course
ut have not-co@pleted one year of study op 31.,12.88
Wll..?lso beelig ble to apply for this fellowship
Proviled they Tulffil the condition in para 3 above,
SIisuch: cago LG candidate. o ~ el] ]
SHLY IO faggy P tiate ted, °° Warded fellousnip

pn&gﬁ“ﬂa

" -/J":ate.

owances during the period .




' o -2 _ :_'
24 o | N ‘

who
the above Programme and who .could be spared for further study
nay please be gent to the Section Officer, Education I Section,

oom No,405, Krishi Anusandhan Bhavan, Pusa, New Delhi 11q 012

latest by 31410,1989, The words"sS R,F Application for ICAR Deptt,

candidates" shoulg be superscribed on the envelop Containing
application, -

The Head of the Institute should specifically mention in
031.15 of the application forp whether the candidate had any

Considered invalig, Adve

{ in which the fellowships are available under 1988-89 programme
is enclosed, '

(& Uist of the subject
Receipt of this letter may please be acknowledged,

t

Yours faithfully,

&
{ M. VINDAN )

Principal Scientist (ASE)

{ M. ZRavijpay )
Pringipal Seientist (ASE)
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- PR T, 3L T g A, Reeh-110 001
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
Krishi Bhawan, Dr. Rajendra Prasad Road. New Del \|:110 001
F.No. 1{15)/98-Per.1V : Dated the™ Marcly, 2001

To
" All Directors/Project Directors of the
Institutes/National Research Centres/Bureaus/ .
Project Directorates of ICAR.
Sir,

Clerifications have been sought by the ICAR Institule’SAUs as 1o
whether the Scieatists who have

obtained Ph.D degree prior lo 1.1.86 will be

entitled to two advance increments under one of the inceatves for Ph.D/M Phil

which provides that a Scientist will be eligible for two advance increrments ay and
~When be acquires Ph.D degree in his service carcer.

The matter was taken up with the Ministry of Finance.

the Ministry of Finance that while there

incentives of two “advanc

I is clarified by

may be no objection to granting

¢ increments for acquiring Ph.D &t any time in the

cientist the benefit can be piven only from the date from

which benefit other than pay scale is made applicable i.c. 27.7.98 (or the date ol
_Acquisition of degrec

whicheveris laler ). This incéntive will[be admissible 1o all
-Scientists provide

¢ posi Eeld by them on aforesaid dale of (27.7.98) (or the
date of acquisition of Ph D degree if it falls afler 27.7.98) does not require them
have a -Ph.D.

a3 musVminimum eligibility  condition  for
‘recruitment/appointment, . '

Vo T )

Yours faithfully,

. ( Sodhl Singh )
' . Uoder Secretary (P)
Copy to :« -
"L AlVCsof SAUYCAU for information & necessary guidance in respecl
of teachers/scientists of the universities. < -
Sr. PPS 10 DG, ICAR.
PS to Scceretary, ICAR.
PS to FA (DARE).
Director (Fin.), ICAR
DD(P)/DD(AU)
Legal Advisor, ICAR

N WL B W
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DIVISION OF ENTOMOLOGY
ICAR RESEARCH COMPLEX FOR NEH REGIO‘\I
'~ UMROI ROAD: UMIAM~ 793013,

Nc. RC/AG/Ento/KAp/F-26 pated the, 17th May, 2001.

TO

The Director,
ICAR Research complex for REH Region

Umiame

sub Granting of 2 advance increments for acquiring
Ph.D degree during service carrier g.e.fo
27.7.58,

Ref : P.NO. 1(15)/58-per-IV dated 28.3.2001

8ir,

In reference to the above cited subject,
I am to inform you that as per the above referred
Circular, I am eligible for 2 advance increments as .
incentive for acquiring Ph.D degree during service carrier
Weeofe 2747098,

i, therefore reguest you to kindlv accord
approval for the same at an early date.

Yours faithfully,

(AP

\ \quﬂ\
(K.A. PATHAK

principal Scientist & Head(Ento.)
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2 ANNEXURE— g
d DIVISION OF ENTOMOLOGY )

. ' T1CAR RESEARCH COMPLEX FOR NEH REGION
UMROT ROAD: UMIAM =~ 793103,

No. ‘RC/AG/Ento/Kap/F~26 Dated the, 18th May, 2001.

TO

The Directoxr .
‘ICAR Research complex for NEH Region

sub Fixation of pay and payment of arrears : .
i) Arrears of pay w.eo.fe 1.7.89 after clearance of
EB in the scale of Rs.2000/~ to 4000/-.

1i) Arrears Of pay weee.fe 1.7.80 due to promotion in
3000/~ to 5000/~ scale,.

1i1) 2rrears Of pay we.e.fe 1.7.95 10 the scale of
Rs. 3700/= to 5700/« :

iv) Arrears of pay we.e.fe 17.2.2001 . . in the scale
of Rs. 16400/~ to 22400/-,

Sir,

In reference to the above cited subject, I am to inform
you that vide letter No.,RC(E)5/88 dtd. 30,10,93 my EB was cleared in
the scale of Rs. 2200/- to 4000/= and I was drawing salary of Rs.2800/=
as on 1.7.89. The EB was cleared on 1.7.90, from this date .  my
arrears has not yet been prepared and paid to me so far.

Further, vide letter No. RC{G}1/93 dt. 7.11.54 I
was promoted to Rs, 3000/= - 5000/~ scale w.e.fo 1.7.90 (vide
council'’s lztter F.io. 6-31/92 dt. 23.6.94) and my arrears due to pro-
motion in the higher scale frem the above date are yet to be
prepared and paid te me.

I got further promotions in the scale of Rs.3700-5700/-
(pre-revised) vide letter No. RC{G)1/93 dtd. 15.5.99 (Council's letter
NOo P.NO.6-31/97-AU dt. 4.5.99) and the arrears due to this promotions

——

also are yet to be prepared and paid to mes . -/ I 5

7

X 3Jcined as Principal Scientist (Entomology) on 17.2.2001
vide letter No. F.No. 30-1/99-per.III dated 13th Feb.; 2001 and my
fixation is to be done in all the above scales.

| o W
Co itd-oa/"z. “ [ A N ’

Y
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In this regard, I am t& inform you that I have
submitted several requests and reminders earlier also
foxr fixingfmy pay and making payment of arrears at an early
date. Once again, I reguest your kind authority to look
into the matter personally so that ay pay is f£ixed right
from 1.7.89 in different grades and arrears are paid
at an early date. '

Thanking you,

Yours faithfully,
TS
HAK)

ror o o
\K:Ao PA
Principal Scientist & Bead{Ento.)

LN X R g
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DIVISION OF ENTOMOLOGY

ICAR RESEARCH COMPLEX FOR NEH REGION
UMROI ROAD: UMIAM = 793013,

No. RC/AG/Ento/Kap/F-26 Dated the, 20tn Mw . ‘2001,

‘ e ¢ BEEE s . . R .- -'g.i.;'i,c LR
B S T g
To ' '

i
¥ N d

- The. Director ST S

JCAR Research Complex for NEH Region -

Uniame = - S L ot
Sub : Fikation of pay and bPayment of arreas :

1) Arrears of Pay weeefs 1.7.89 after clearance
of EB in the scale of Rs.2200/~4000/~.

1) Arrears of Pay We€s£41.7,.90 due to prbmotion
in 3000/~ to Rs. 5000/~ scale

iii) Arrearg of pay of PaY wWe€efa 167.95 in the
scale of Rs,3700-5700/~,

iv) Arrears of pay wee. £+ 17.2,2001 in the
scale of Rs+16400/~ to 22400/7q€1‘

Sir, . Loy

In reference to the above cited subject, I am-
to inform you that vide letter oJRC(E)5/88-dtd 30,10.93
My EE was cleared in the scale of’Rs.220044006/4 ahd I
was drawing salary of R$.2800/~ as on 1.7.89, The EB vwas
cleared on 1.7.90, from this date My arrears has mot yet

been prepared ahd paid to me so far,

Further vide letter No.RC(G)1/93 dt.7.11.94 T
was promoted to Rs¢3000/~5000/~ scale Weedf, 1.7.90(vide

- Council's letter FeNo.6~31/92 AU at-. 2346.94) and my

arrears due to promotion in the higher scale from the above
date are yet to be prepared and paid to me, ’

I got furthor promotions in the scale of
Rs¢3700~5700/~ (pre~revised) vide letter No,RC(G)1/93
dated 15.5,99 (Council's lettor NO+F.NO,6~31/97-AU
dt. 4.5.99) and the arrears due to thig promotions also
are to be preapared and apid to me,

I Jjolned as Principal Scientist(Entomology) on
17.2.2001 vide letter no. FeNOo 30~1/99~Par.IIT dated

13th Feb., 2001 ang my fixation is to be done in all the

above scales,

Contde..,/~2,

s‘-"'& ,

o
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- In. tgls regard, I am to inform you that I have
sunm1+ted several requests and reminders earlier also for
fixing my ray and making payment of arrears at an early
date. Once agaln, I request your kind authority to look
into the natter personally sO that my pay is fixed right
from l 7.89 in different grades and arrears are paid
at an early date.

Thanking vou
0 YouU,

Yours faithfully,

Noanore
AVM ou, 1

-+ (X.A. PATHAK) -
., ..Priccipal Scientist & Head(Ento.)

fan

‘
[ "

Advocate.

vy
P
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DIVISION OF ENTOMOLOGY i
ICAR RESEARCH COMPLEX ROR NEH REGION

UMROI RCAD: UMIAM=~793103,
Rewiader T
No, RC/AG/Ento/F-26 . Dated the, 28th May, 1999

To , . .

" The Director ,
ICAR Research complex for NEH Region
Umiame

Sub : ¥ i) Arrears of pay woeo.f. 1.7.89 after clea-
rance of EB in the scale of Rs.2200/-4000/+.

. 1i) Arrears of pay we.eo.fo 1v7.90 due to
promotion in 3000/~ to Rs. 5000/- scale.

-iii) Arrears of pay wWeeofo 1.7.95 in the
scale of Rs.3700-5700/-,

In reference to the above cited subject, I
am to inform you that vide letter No.RC(E)5/88 dtd 30.10,93
my EB’'was cleared in the scale of Rs, 2200-4000/- and
I was drawing salary of Rs., 2800/~ as on 1.,7.89. The
ER was cleared on 1.7.90, from this date my arrears
has rot yet been prevared and paid to me so far,

.. Purther vide letter Ro, RC(G)1/93 dt. TF.11.94
I was promoted to Rs, 3000/=5000/~- scale we.e.fo 1o790
(vide Council's letter F.No. 6-31/92 AU dt. 23.6.94) owmd
my arrears due to promotion in the higher scale from the
above date are yet to be prepared and paid to me.

I got further promotions in.the scale of
Rs. 3700-5700/- (pre-revised) vide letter No. RC(G)¥/
93 dated 15,5.,99 (Council's letter No. F.No, 6=31/97=AW
Qte 405.99) and the arrears due téZﬁ%omotions also are to

be crepared and paid t-o me.

In this regard I am to inform you that I
have submitted many requests to you earliers also for
early payments of the above first two arrears, apart

from the discussions with Shri S.N.Baitha, in your

chamber .
I, therefore, request you once again to kindly

look into the matter personally so that my arrears are

prepared and paid to me at an early date,

Thanking you,

@& _ Yours faithfully,
ok o D Al
ppest® K %C}

| 1
M- (KoAs. PATHAK)

Head, Div.of Entomology.
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7 . : DIVISION OF ENTOMOLOGY _
-5g ‘ ICAR RESEARCH COMPLEX FOR NEH REGION
N UMROI ROAD: UMIAM- 793103,

2
No. RC/AG/Ento/Kap/F-26 Dated the 9th April, 1999
. Bo

The Director

ICAR Research complex for NEHE Region

Umiam.,

Sub i) rpayment of arrears of salary w.e.f. 1.7.89
when EB was cleared in the scale of 2200~
4000/~ vige letter NO.RC(E)5/88 dt. 30,10,93
o Sebsegavoy P—,{cmcﬁv‘\ fe Re BTt -T2 |- Sl fsom- - 790
ii) placement, 'fixation and payment Of arrears of
pay in the scale of 10,000/-325~15,200/-
we€ofs 1.7.90 as per (V Pay Commission during
study leave period.
Sir,
In reference to the subject cited above,
I am to inform you that my EB wa? cleared vide above
Gil-
referred letter and arrears haét;o be prepared and
paid to me. Also, I was promoted from 1.,7.90 and placed
ol
in the Rs.3000~5000/~ scale and the arrears has%fo be
prepared and paid to me,

I discussed the matter with you on 7.4.99 in
your chamber and it is told by the Office dealing hand
that placement in higher scale during study leave is
not allowed as per rules. In this regard, I am to state
that when I was on EL, HPL & EOL placement iz not
dllowed but I could not find any where in rules that
placement in higher scale during study leave period
is not allowed.

I, therefore, regquest you to kindly
consider my case sympathetically and place me in the
higher scale during the period of study leave,

Thanking you very much,

i? qﬁﬁga Yours faithfully,
\ . -
D} ° o : A Saumon
‘//"‘-/_"
q JHL;L‘T 7
Adv“““" o (X.A, DATHAK)
E;iﬂkdﬂﬂaSQQ_Head, Div.of Entomology.
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DIVISION OF ENTOMOLOGY
ICAR RESEARCH COMPLEX FOR NEH REGION

No. RC/AG/Ento/F-26 Dated the 30th Jan., 1999
To

The Director
ICAR Resdarch complex for NEH Region
Umiam.

Sub i Fixation of pay in Rs.3000-5000/- scale Wee.f.
147.90 and payment of arrears regarding-

Sir,

In reference to the above' cited subject, I have
the honour to inform you that I was promoted in Rs.3000-5000/-

scale w.e.f. 1.7.90 after completion of 8 years of service
in Rs. 2200/~ scale.

Further, I am to inform you that in the scale
Rs.2200/- my EB was cleared vige order No. RC(E)5/88 dt.
30.10.93 and pay was fixed to Rs.2900 wle.?f. 1.7.90 but

the arrears are not paid to me till date. In this regard,
I requested the authorities several times in the past also
but no action wds initiated.

I am sorry to ifnrom you that still I am receiving
the salary in the scale of Rs. 220044000/~ as my fixation
etc in the smle of Rs.3000-5000/~ is not yet done.

M\

Ve
In this ITegard, I have submitted tﬁ;gg applications
to you on 5.11.97, 12.1.98 g§d312.3.98q%buj ).534323

-Once again, I request you to kindly look into the ,
matter personally so that my pay in the seale of 3000/~ 23680/
fixed and the arrears are paid, e

Yours faithfully,

/(lwfﬁﬁ,,/~r’“ "
s 5501199
(K.A. PATHAK) Vo

Head, Div. of Entomology.,

e
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REMINDER III

< : DIVISICN OF ZNTOMCLCUY
‘ ICAR RiSEARCH COMPLEX FOR NEH REGION
UMROI RCOaU: UMIAM, 893103,

No.f RC/AG/Ento/F-26 Dated the 1st August, 1998

To
The Director :

-JCAR Research complex for NEH Region
| Umiam. '

Sub : Fixation of pay in Rs. 3000~5000/~ scale w.e.f.
| 1.8.90 and payment of arrears regarding-

Sir,
o in reference to the sbove cited subject, I have the
honour to inform you that I was promoted inm As. 3000-5000/ -
scale w.e.fe 1.7.90 after completion of 8 years of servie

iniRs. 2200/~ scale.

! Further, I am to inform you that in the scale
Rsik 2200/- my EB was cleared vide order No. RC{E)5/8
1.7
A
L

30.10.93 and pay mas fixed to Rs. 2900/- w.e.f.

8 dt.
90
rig

o

—

but the arrears are nct paid to me till date. Ia tzi
regard, I recuested the sutherities severel times in the
past also but no action was initiated.

; I am sorry to inf:rm you thet still I em receiving
the salary im the scale of Rs. 2@00-4000/- as my fixation
etc in the sale of Fs. 3000-5000/- is not yet done,

- In this regard, I have submitted three applications
to you on 5411.97 § 12.7.92 aad 12.3.98.

- Once again, 1 recuest you to kindly 1loox into tle
‘matter personally so that my pay in the scale of Rs «3000/~
ixed and the arrears are paid.

by 14

|
Yours faithiully,
[t e

(K.A. PATHAK)'
Head, Div. of Bntomology.

« 9 6 0

posted

- ok

. ‘ Advocaw'

S
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DIVISION OF ENTOMOLOGY REMINDER II

ICAR RESEARCH COMPLEX FOR NEH REGION
UMROI ROAD: UMIAM~- 793103.

No. RC/AG/Ento/F-26 Dated the, 12th March, 1998.

To

The Director
ICAR Research Complex for NEH Region
Umiam. '

Sub ¢ Fixation of pay in Rs. 3000-5000/- scale w.e.f.

1.7-90 and promotion to Rs. 3700 scale regarding-

In reference to the above cited subject, I have

.the honour to inform you that I was promoted in RBs.3000~-

5000/= scaie w.e.f. 1.7.90 after completion of 8 years of
service in Rs. 2200/~ scale and now due for further pro-

'motion in Rs. 3700/~ scale w.e.f. 1.1.95 after 5 years

of service in Rs. 3000-5000/- scale.

Further, I am to inform you that in the scale
Rs. 2200/~ my EB was cleared vide order No. RC(R)5/88

dt. 30.10.93 and pay was fixed to Rs. 2900 w.e.fa. 1.7.90
“but the arrears are not paid to me till date. In this

regard, I requested the authorities several times in
the past also but no action was initisted.

_ I am sorry to inform you that still I am receiving
the salary in the scale of Rs.2200~4000/- as my fixation
etc. in the scale of Rs.3000-5000/~ is not yet done.

In this regard, I have submitted twe epplications

- to you o2 5.11.97 and 12.1.98. Cnce again I recuest you
- to kindly look into the matter personally so that my pay
. in the scale of Rs. 3000/~ fixed and the arrears are

paid. Further, I request you to kindly instruct office
to initiate the process for promotion to Rs. 3700-5300 /-
scale through D.P«C+ at an early date.

Yours faithfully,

(K.A. PATHAK)
Head, Div.of Entomology.

Att %ﬂ

Advocatc.

,é}
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REMINDER I

DIVISION OF ENTOMOLUGY
ICAR RESEARCH COMPLEX FCR NEH REGION
UMROIL ROAD: UM1AM 793103,

- No. RC/AG/Ento/F-26 - Dated the, 12th January, 1998

- To

The Director
ICAR Research complex for NEH Region
Umroi Road, Umian.

Sub Fixation of pay in Rs. 3000-5000/- scale w.e. .

1.7.90 and promotion to Rs. 3700 scale regarding=

Ref 3 Our No. RC/AG/Ento/F-26 Dt. Sth November 1997.
Sir,

In reference to the subject cited above, I
have the honour to inform you that I have submitted an
application dt. 5.11.97 regarding fixation of my pay in
Rs. 3000-5000 scale aﬁg also initiation to process for
DPC for promotion t9/3700 scale. Once again, I am to request

you to kindly do the needful so that my fixation and
process for promotion to Rs.3700 scale is initiated.

Yours faithfully,

4{?@ q@

(K.A. PATHAK)
Head(Entomology)

e o

\ | ff?iSQQUQ'
NN

pdvoc®
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ICAP RESEARCH COMPLEX FOR MgH REGION
UMEDE:ROAD; UMIAM - 753103,

£ No;RC/AG/EntO/F—ZB Dt. the, 5th November, 1997
| ‘To

The Director :
ICAR Research Complex for NEH Region
Umroi Road, Umiam-793%103,

- Sub Fixation of pay in Rs. 3000-5000/~ Scale w.efef.

147:9000m yyomoli? 10 Rs 2700 sealy —egpmelp -

In reference to the abave cited subject, I
, have the honour to inform you that I was promoted in
~ Rs. 3000-5000/- scale wee.fs 1.7.90 after complation
0f 8 years of service in Rs. 2200/~ scale and now due
for further promotion in Rs. 3700/- scale w.e.f. 1.1.95
after 5 years of service in Rs. 3000-5000/- scale.

Sir,

Further, 1 am to inform you that in the scale
Rs. 2200/~ my EB was cleared vide order No. RC(2)5/88
dt. 30.10.93 and pay was fixed to Rs. 2900 w.e.f. 1.7.90
but the arrears are not paid to me till date. In this

regard, I recuested the authorities several times in
the past also bl wc acheon wab imhalid

1 am sorry to inform you that still I am receiving
the salary in the scale of Rs. 2200-4000 as my fixation ete.
in the scale of Rs. 3000-5000 is not yet done.

I, therefore, request you to kindly look into the
matler personally so that my pay is fixed, arrears are
prepared and papers for the next promotion in the scale
of Rs. 3700/~ are processed at an early date to avoid
further letigations.

Yours faithfully,
)5?%uhv}1 \<37
(K.A. PATHAK
Head (mntomology)

/////////////jj.. e~ = %
ad o .

Advoca‘e.



